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Order dated 27,11,2002

Neard Shri A.K.Mehapatra, learned
cownsel for the Applicant and Shri A.K.Bese,
learned Senier Standing Cewnsel for the
Respendents,

Applicant, whe was enegaged caswally,
claims te have faced retrenchment in the jear
1982, Claiming thghsaii retrenchment teo be
veid and nen est inklaw, the Applicant has
filed the present Orieinal Applicatien wnder
Section 19 of the A,T.Act, 1985 en 3.8,2001;
after a lapse of more than 18 years. Mis
very engagement and diseng¢agement in 1982 has,
virtuallx’been disputed by the Respondents
in their cownter,

At the time of his alleged retrenchment
this Tri®wnal was net established at all, and
therefere, his erievances, if any, were net

maintainakle before this Tribwnal., That apart,

)
grievances'relating te retrenchment ef Caswual

Mazdoors are not amenaele te the jurisdictien
of this Triswnal and,therefere, havineg heard
the learned cewnsels of beth sides and wpen
perusal of the materials availasle on record,
this 0.A. is iisposei of as not maintainable,
No cests,

Hand over cepies of this erder te the

- S
learned coumsels of both sides, ;ﬁ*;ﬁiﬁt/
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